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Misc. (SC) No. 75/2016 

O  R  D  E  R 

16-6-2017    

    This Misc (Succession) Case No. 75/2016 arises out of the petition 

filed by petitioner Sri Monoranjan Nayak, son of Lt. Arjun Nayak of village Bamgaon 

T.E.,  PS chariduar, district Sonitpur U/s. 372 of Indian Succession Act, 1925 praying 

for grant of Succession Certificate to the petitioner in respect of the debts and 

securities  of his cousin sister Lt. Shanti Nayak as mentioned in the schedule below.  

 

   Petitioner’s case is as follows : 

 

    Petitioner is the cousin brother of deceased Shanti Nayak, daughter of 

Lt. Bhimo Nayak of village Bamgaon T.E., under Chariduar P.S. 

    Said Shanti Nayak died on 13-11-2015 at her own residence at 

Bamgaon T.E.  

     

     At the time of death deceased Shanti Nayak  had left the following 

heirs and successors   : 

   

Sl No.        Names               Relationship       Age    

1.  Smti Sulosona Nayak     step-mother      60 yrs.  

       

2. Sri Pradip Nayak  elder brother       35 years. 

3. Sri Monoranjan Nayak   brother      33 years. 

 

           The deceased’s father, the younger brother of the petitoner’s father, 

died long before when the deceased was an infant of two or three years and 

mother too followed the deceased father, she was brought up by the parents of 

the present petitioner as their own child as there was none to look after her.  

           The deceased had no other heir or successor/next of keen except the 

family members of the present petitioner. The petitioner being the brother of the 

deceased, as recognized by the garden authority as so, has received some of the 

benefits due to the deceased from the garden authority.  
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  It is further stated in the petition that the petitioner has already been 

appointed as permanent worker of the garden in place of the deceased. The 

present petitioner is the fit and proper person to entitle the succession certificate 

to collect the debts and securities of the deceased as mentioned in the schedule.  

  Deceased Shanti Nayak left no will or Letter of Administration in 

respect of her debts and securities and no such application has been made by 

anybody in any court of law to collect the debts and securities mentioned in the 

schedule.  

  

SCHEDULE 

 

Name of debtor           Particulars      Amount/value 

 

Manager Bamgaon TE  P.F.No.1363    Rs.1,87,291.00 

Manager Bamgaon TE  Revised pension           - 
    Calculation to be done 
    the PF Deptt.  

Manager Bamgaon TE  DLI amount    Rs.   40.000.00 

     Total :     Rs. 2,27,291.00 

 

(Rupees two lakh twenty seven thousand two hundred ninety one) only.  

     

  The petitioner has filed evidence on affidavit. The death certificates of  

deceased Late Santi Nayak issued by Sub-Divisional Medical and Health Officer and 

Registrar, Birth and Death, Balipara PHC (proved in original), a certificate issued by 

the Manager, Bamgaon T.E., Sonitpur  are furnished along with the evidence on 

affidavit which are proved as Ext.1 and Ext. 2  respectively.    

 Smti Sulosona Nayak and Sri Pradip Nayak have personally appeared 

before the court and have also filed an affidavit stating that they have no objection  

in collecting the debts and securities of Lt. Shanti Nayak by Sri Monoranjan Nayak.             

    I have considered the contents of the petition and also perused the 

evidence led by the petitioner in affidavit and the affidavit filed by Smti Sulosona 

Nayak and Sri Pradip Nayak. I find that the deceased Shanti Nayak  has not left any 
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WILL or LETTER OF ADMINISTRATION or PROBATE of any will in respect of Estate 

left by her as mentioned in the schedule.    

    On consideration of the materials and documents on record I find that 

the petitioner is entitled to get Succession Certificate as prayed for.     

    The petitioner Monoranjan Nayak  is found to be the successor of 

Late Shanti Nayak. Accordingly, the petition for grant of Succession Certificate in 

respect of the Estate / securities / debts etc. as mentioned in the schedule of the 

petition is here by granted.         

    Issue Succession Certificate in favour of the petitioner Sri Monoranjan 

Nayak on payment of requisite court fee and on furnishing indemnity bond.   

 

    The Misc Case stands disposed of accordingly. 

 

 

                        ( D. Ullah ) 
    Additional District Judge, 

                            Sonitpur, Tezpur. 
 


